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VETERINARY COUNCIL OF INDHA
NOTIFICATION
New Belhi. the 18th November, 1991

G.SR. 694(F) —In excurclse of the powers coo-
ferred hy section 66 of Indian Veterinary Councl
Act, 1984 (52 of 1984), the Vetarinary Coungil of

Tndia with  ¢he previcus sunction of the Cer i
Government hereby makes the following repulations,
namsiyi— -

L0041 These pegnladons mey be eafled the Veteri-
nary Couvncit of Indls {General) Regulations, 1691,

i2) They shell come into force with iinmediate
eHeu

20 lg these regulations,
wise  roguires,—

{(2) ‘Act’ means the Indian Veterivary  Council

At 1984 (52 of [984),
Council’ means the Verarinary Cooncil of
India constituted under the Act
‘Fmployees of ihe Councll’ means persont
eppeinied. under sub-séction {1) of section
11 of the Acl to carry out the purposes
of the Act;
‘Euxeentive Commditee’  or  ‘CoromiYes’
means the Execulive Committes or Com-
mittee constituted under sub-section (1) of
secton 12 of the Act ;

‘Group I¥ stafl includes the Daftrles, Jama.
dars, Peons, Chowkidars and Sweepers
appointed under sulesection (1) of secton
11 of the Act:

() ‘Inspecior’ migaus & velerimary  inspector
appointed under sno-section (1) of section
19 of the Acg

"Member’ means a2 membsr ¢lected or nomi-
nated under saction § of the At

unldss tha conizs other-

ib)

(d)

(g)

(h) "Adinisteria]l Staff means Superintendent,
Heaéd Clerk. Accountant, Accourts Assis-
tant, Cashier, Receplionist, Conpuier
Operater, Clerks,  Sienopraphers Typisis,
Gestetner  Operator, Staff Car  Driver
appoinieg uader sub-gection (1) of section
11 of the Act;

{1y ‘Presideént’ means the President of the Veis-
rinaty Conncll of India slected under sub-
section {4) of section 3 of the Act;

(it *Vice-President’ means the Vice-President
of the Coumcll clected - woder sub-section
{4) of secticn 3 of the Act:

“Secretary’ mewns the Secrgtary of the Com-
cii mppumted under sub-section (1) of
section 11 of the Act; '

ik}

(U *Visiror' means @ visitor  appointad under
sab-section (1) of section 20 of the Act;
(m) Words and czpressions used in theye repu-

Iations and not  seperately  defineg  shall
havs the same meaning =5 In the Adh

-
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» The Office of the Council skall be situated in
DelhilNew Delhi.

Bart 1
Part 1 w0 Poot IX

TIME, PLACE OF AND PREPARATION OF
BUSINESS AT MFETINGS OF THE COUNCIL.

4. (1) Meetwgs of the Counell shall prdinaxily
be held 2t Delhi or at such othisy places and on such
dafes and tme 2o may be specified by the Councd :

Providzd that the Pueeidsnt may call 2 spesind
mesting ot apy fime on 15 daxs npoties; |
i ,
(i) to deal with any ureent matfer reguiring the
T attention of the Cownefl;

{ii) for a purpose specified n the  proviso to
sub-clause (h) of clause {1) of regulation
£: and

(i) on a requsition signad by not less than
ity porceni of the  total inembers of the
Council for & purposs which is within the
o of the Counell's functions, nnt being
a purpose specified in sub-clanse (i),

(2) The frst mee'ing of the Council hald in any

fingneia] year shall be the Annual Meeting of the
Council Yor that year

3. At mestings specified in the proviso to clause
(1) of regulation 4, onlv the cubject or subjects for
the considerstion of which the meeting has been cal-
led shall be discussed.

NOTICE OF MEETINGS

A (1) Notice of every meeting other than & spe-
cial meeting called under the proviso to ¢lanse (1) of
regalation 4 or under the first proviso to sub-clause
(b} of clauge (1) of regulation & shall be despat
ched by the Secretary to each member of the Coun-
¢il ot koss than thirty days before the date of the
meating.

(2; Naoiice of evere mceling of  the Council
shall be rtesparched under certificate of posting and
rog-teceint of any notise shall not however, invalie
dair the proceedings of any meeting,

AGENIDA PAPERS

7. (1) The Secretary shall issue with fthe notice
of the meeting o prabminary agenda paper speeifying
the business to be brought heforc the mesting,  the
terms of 81l iofions to be moved of which notice in
writing has previously rzached him and the names of
the movers,

(2) A membsr who withes 1o move any motioR not
included in the prsliminary asenda paper or on
amendment to any ilem so included shall pive notice
thereof t» the Szeretary not less than  fiftsen  clear
the date fited for the msating

N34 GLs93—3

e et

-

(3} The Secretary shall, not iess than ffteen oest
days befors the date fixed for the mseating and In the
case of a special meeting with the notice of the meet-
Ing issue 2 complete azepda paper spscifving business
to be brought before the mmeeting.

{4) A member who wishes to move sn amendiment
top say item wmcluded in the complote agenda paper,
e, ae) invledeg in the peclicvnary agenda paper, shall
giva nodes therzof th the Scorstary not less than three

clear days before the date fxed for the meeting.

Alrabed

{3} The Secretary shall, i time penmits, cause s
lisz ov all amendmenis of which porice has besn given
under clause (4) to be made available for the use of
every member

Provided that noathiog in this regulation shail pre-
vent under specia) circumstinces the reference by the
Exécutive Committee of gny matter to the Council at
a meeting following fmmediately or soon after  the
mesting of the Execvlive Committee to permit the
notice sequired under this regulation.

ADMISSION OF MOTION
8. (1) The President shall disaliow any motion,—

(a) if the matter to which it relates is not with-
in the scope of ihe Council's functions;

i it rmiscs substentindly the same question
as 2 motion or amendmenti which has besn
raoved or withdrawn with the Irave of the
Courcit, within one year of the date of the
meeting at which it 1r t¢ e moved:

L)

Provided thay such a motiop ipay be admitied al a
special nieeting of the Council convened for the pur-
pose on the requisition of not less than two thirds of
the members of the Council

Provided further thar pothing in these regulationg
shali prohibit the further discussion of any ma'ter re-
farred to the Council by the Central Government in
the exercise of any of its funcions under the Act;

(c) unless it raises subStantinlly one definite

jesue;

(d) i It con'sits armaments, inferzaces, ironfeal
expressions, impmaiions or defamatory state-
nieols:

Provided that {f a metion can be rendered admissi-
ble by amendment, the Presidsnt may in liev of dis-
allpwine the miotion admit i in an smendad fori

(2) When the President  disallows or amends a
motion the Secretary shall inform the member who
aave the notice of the motion of the order of dis-
sllowanes or, s the case msy be, of ihe fomn i

which the motion has been admitiod.
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PART i

CONDUCT OF BUSINESS AT MEETINGS QF THE
COUNCIL

5. (1) Bvery mesting of the Council shall he presi.
~dedt over by the President, if he is sbsent, by  the

Vice-President or if both the Presidemt and the Viea-
President arz abseni, by a  member to be elecied
by the members present from amongst themselves.

(2} Al referencss in this pagt to the Prestdent shall
be read as referring 1o the pevsen for the time heing
presiding nver o mﬁermu

10. The quornm neceseary for fanssclion of busi-
ness 2t a meeting of the Council shall be Nine. 1, at
the time appointed for 2 mecting, the quonum 3 not
present, and if the quorsm is not present, on tiie ex-
mratm of thixty minntes from the tite ftppemtcd for
the mautmg or during the course of dny mecting, the
meetine shal] stand adioved to sech fuinre titng and
date s the President may appoint,

11, (1) Bvary matizr o by determined by the
Couneil shall be maved by a merber and c?ut to the
Councll by the Prevident and sholl be decided by a
majority of the membeys present and viétiog.

{2} Votes shall be taken by show of hands or by
division or hy ballor, as the President may direct:

Provided that votes shall be taksa by ballor, i
three members so desiro and ask for It ¢ !

Provided further that, if voling has been by show
of hands, a dedision shaH be taken, if at least one
mennher asLs for it.

(3} The President shall determine the method of
taking votes hy divigon,

{#) The resuli of the vole shall be anpounced by
the President which shall be final |

(5) In the event of an equality of votes the Presi-
dent shail have 2 casting vote.

12, When motions identical in purport stand in
the pames of two or miogre members, the President
shall decide whose motion shall be moved and the
other motien or motions shall  thereupon be deem-
¢d to bave bees withdraws

13, (1) Every moon o amendment shall be
seconded dnd J7 not seeonded  shall be deemed fo
Iiave hesn withdrawn,

(2) When a motion has Bbeen seconded,
be staied by the President,

it shall

(3y Wher & motion has been thus sated, it may
be discussed as 2 guestion to ke resolved sither In the
affizmative or in the negative. or eny member may
subject to yeguisiions 14 and 15, move an amendment
to the mn!mn

Provided that the President shall not stiow an
amendment to e moved which, if it has been a sab-
santive motion, would have besp inadmissibie nnder
reznladon 5,

1d, (1} An amendment must be relevant to and
within the scope of the motion 10 which # i propos
od.
" {2} An amendment mey not be moved which has
raeyely the affact of a negotive voi,

{3) The President may refuss to put to the Cowncil
wm amendment whish in his Gummn Is frivalous.

15, A motion may be amcnded )

{ay the omission, inscriion or addition of word
or words:

{by fne substitation of wouds for any of the ori-
ginal words.

16, (1) When a.modon or amendment is  nder
debate, no propasal with referenve theretd shall Bé
made ofher than,——

(2) an emendment of the mofion or of  the
amendment, 22 e cese way be, a5 Proposs
ed i regulation 13,

(by a motion for the adjputement of the debate

on the notion or amenditient sither to a
snecified date and hour or sine die;

(¢} 2 motion for the closure, namely, 2 motisn
that the guestion be now put;

(d} a motion that the Council fastead of pro-
ceeding to deal with the motiva do pass &
the next item on the pfogramiie of bﬁm-
ness ;

Provided that no such motion of amendment shall
be moved so as fy interrupt a speech !

Provided furiher that no molion of the naluge
specified in sub-clauses (b)), {c) and {(d); shall be
moved or seconded by 2 member who has already
spoken op the guestion at the meeting:

Provided that no such motion or amendment shall
503 {¢) and (d) shall be moved without a speech.

(2) B shall be i the discretion of the President
to put or refuse to put o the Councll & proposal of
the pature speciied fn sub-clavse (b) of clemse (1)

(3) Unless the President 5 of the opinion that a
modiog for closure is an abuse of the right of reason-
able debate he shall forthwith put a motion that the
guestion be now put and ¥ thay motion 18 carded the
mabsiantive motion or amendment wader debate shall
be put forthwith:

Provided that the President may allow the maver
of the substantive motion to exercise his right of reply
before the substonfive motion under debate s put,

17. A motion or an amendroent which kas  been
moved and szepnded shall pot be withdrawn save with
tlie krave of the Couucil which shall not be deemed
io be granted, if eny member dissents from  the grapfe
ng of leave
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18, Wheu a ntotion has been moved and seconded,
qembers other thon the mover god the secouder may
speak on the molion in such order as the President
may divect :

Provided that the s¢conder of o motlon or of 2n
smendment may, with the permission of the Prasiden:,
confine himself to seconding the motion or amend-
ment, 23 the case may be, and speak thereen af any

" subsequent stage of fhe debate.

19, Dueing the maeting, the President may, at any
e maka sny objections or suggestions or give in-
formation to elucidaty any point 10 help the nlemibers
in the diseassion.

20, (1) The mover of so origice] motioa, and if
permiited by the Pregident, the mover of any amend-
ment, shall be entified to & right of Bnal eply; no
other merber shiall spesk more than once to amy de-
bate except withs permission of the President, for the
purpose of making & personal explanation or of puiting
2 question to the member than addressing fhe Council:

Provided that any member at any stage of ihe
tebate may rise to a point of order, but no speech shatl
be allowed on thut point : :

Provided forther that a meémber who bas spoken en
& moiion may speak agein oo the amendwmient subse-
quenily moved {o the motion,

(2) No member shall, save with the permission of
the Presideni, speak for more than five mibwutes.

Provided that the mover of & motion when moving
the same may speak for not more than en minutes,

{3) A speech shall be strictly confined to the subject
malter of the motion or amendment cn which it is
mitde,

W} Any motion or smendmant standing ia  the
pasge of o mnember who is abtent from the meeting or
unwilling to move it, may be brought forward by en-
other member with the petmission of the President.

21, (1} A member desiring to make any observation
on the matter before the Council, shall rise i his
place and addrass the President.

(3} ¥ at any time the President cises to speak auy

member speaking shall inmedistely tesdume his seat.

22. No menber shall be Deard st 2 mesting exgept
vpon the business before fhe Coundil,

23, (1) When an amendment (o any motion is mov-
ed ang sccoaded or when two or more such amend-
menis are moved and secanded, the President sheli,
before taking the sense of the Couneil thereon, state
of read] to the Coancll the terms of the originsl motion
and of the amendment or awendments proposed.

(2} An amendment lo a motion shall be put o the
vote fiest,

{3} If there he more thin one amendment 1o 2

metiop the President chall decide in what erder they

sholit be taken.

24, Whep any motion iovolving several points has
heep discnsssd, it shall be in the discretion of the
President to divide the motion and put each or any
point separately 0 the vote as he may think ft

25. (1) Tue President may, i he desmns necessayy
Gue 1o exigencles, at any twe, adjown any meeting
to any futurs day or o any hour of the same day end
state the reasons therefor.

{2) Whenever, 2 meeting is adjoumed to a foture
day, the Secretary shall, seud notice of the adjourn-
ment to every member who was not present &t such
mecting.

{3} When 2 mesting has beey adjourned to a futupe
day the President may change guch day to any other
day for compelling reasons and the Secrstary shall
send writien notice of the cliange to sach member,

)y Ar g meeting adjourned 10 & future doy any
motion standing over from the previous day  shall,
wunless the President otherwise directs, take precedence
Uver other mgtiters on Hie agenda. :

{5} The President or a member may suggest o
changs in the order of business on the agenda, cither
2t the beginning of the meeting or after the conclusion
of the debate on a particular stem during the meeting
and ¥ the Council agregs, such a chenge shall be
made.

{6} No matter which had not been on the sgenda
of the origingl meeting shall be discussed ot a2y ad-
joumed meeting.

{7 The same quorum shall be necegsary for an
adjourped meeting as for &n ordinary mesting,

26, (1) The President shall decide all points of
order which zpay arise, and his decision shall De
final.

(2) X any question arises with reference 10 pro-
cedure in yespect of a matler for which these regula-
tioud make no provision, the President shall decide the
same and his dectsinn thereon shall be fpal,

(3) The President shall gdircct any business, wihich
may be necessary for the Councll or the Execntive
Comsiittes fo discuss and decide, to be trsasacted by
pizeuiation among the members of the Councll or the
Executive Comupittee s the case may be 3

Provided that if ten members of the Councit or
three mrembers of the Bxecutive Commitéee, as the
case may be, desire that any particular subject shall
be decided at a meeting instead of by cieculzton, it
shall be placed befoye 2 mesting of the Council or
the Executive Commiftee, -

(4) Any resolution or repori which iv ciradated as
stated above and approved by a majority of the mem-
bers signing shall be binding as a resolution adopted,
as if, i a meeting of the Couneil or the Executive
Comimittee.

37, Four sepresenialives of the Press st the discre-
tion cf the President, and other invitees, not exceeding
fowy at & Ume, may be admilizd to a meeting on pro-
duction of psrmits from e Seerstary, The vepresents-
tives fpall be required w oblain the previous oppeonal
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of the Secreary to the publication of their report uf
the proceedings. The President at any time may hoid
the mesting in tamers in which cuse all iavitees shall
be reguired to withdraw,

PART Ui
MINUTES OF THE COUNCIL

28. The proceedings of the meclings of the Couuncil
shiall be preserved in tiie form of printed ninates which
snall be auwihenticated, afler confirmaiion, by ihe signa-
ture of the Fresident.

29, A copy of the minites of each mweeting shail be
submitted fo the President within ten days of the
meeung and attested by him and they shali then be
sent to each member within thirty days of the meet-
ing. .

30. The mioates of each meeting shalt contaln such
motions and amendments as have been moved and
adopted of peganved with the name of the mover and
the secondes, but without apy ccmmen: dad without
apy record of chservations made by any member at
the mecting.

31. If any objection regarding the correctness of the
minutes js received within thirty days of the despatch
of the minuies by the Secretary such objection toge-
ther with the minutes as vecorded and atfested shall be
put before the pext meesting of the Council for confir-
mation, Al this meeting po geestion sholl be raised
excat as the corree’ness of the records of the mneeting.

Provided that if no objection regording a decision
taken by the Council at o meeting is received within
thirty days of the despatch by the Secretary of the
minutes of thet paticulsr meeting, such decision may,
if expedient, be put into effect before the confirmation
of the minvtss at the next meeting @ :

Frovided furiher that the President may direct that
action may be taken gn a decision of the Council be-
fore the eapiry of the peried of thiny days specified
dbove. .

42, The minutes of the Council shall, as soom as is
pracicabic after their confimnation, be made up in
sheets and cobsecutively paged for insertion in 2 volume
which shel]l be supphied free of cost vach member of

e Council; and such copies may be sold to  the
public at & price fo be fxed Ly the Council.

33, A repem sho be kept of the obsepvations and
of the discussions at the mectings of the Council in
an sceurdle anmer as fav @y pessible for pemusal by
the members of the Counell, The detailed procecdings
of the meetings which shall be usated s ‘Confidential’
shall be kept i the offize apd shall be apen o mem-

bers for jnsgection. A copy of twe procesdings in infl .

o7 in part shell be supplied to uny member, who may
apply for it. Such copy shall be ‘Confidential’ and sup-
plied on the payment of fee fised by the President and
such fee shail not exesed the cosx of copying. No copy
of procesdiogs held in- comera shrli be supplied our;
but such mrozesdinge can be Mapessd by tha metabere

PART Iv

POVERS AND DUTIES OF THE PRESLDEN'-Z‘

AND VICE-PRESIDENT

34 (1} The Presidest shall exercise such powets aad
rarform such duties ae are conisined in the provisions
of the Act, the regulations, and slanding orders of the
Council. He shall do such acts 45 be considers neces-
sary in furtheraoce of (he objecty for which the Council
is established.

(2} In the c¢ass of uzgzacy, the Presiden: may take
the necessary action and imtimare the fact to he Exo-
ewtive Comumitice sng e Cuuscll provided that no
such action shall be taken in anticipation of approval
in matters of policy involving an expenditure exceeding
Rs. 10,000 from the sapciioced budget. L

35, If the office of the Prasident is vacant or i the
President for any resson s unable to  exercise the
powers of perform the duties of hiy office, the Vice-
President shall aet in his piace and shall exercise the
powers and perform the duties of the President.

PART V

RESIGNATION AND FILLING OF CASUAL
VACANCIES

36. A member desiring 10 resign his seat on the

Couneil shall send his resignation jn writing o the '

President and bis resiznation shall take effect from the
date on which it is accepted by the Presidént or oo
the expiry of ninely days from 1he date of receipt of
ils letter to President, whichever is  earlier, after con-
firmation from fhe member comcarned.

37, When a czsusl vagancy by reason of death,
resipnation of a member or cessation of membership
in accordance with section 6 of the Act, a teport shall
be muade forthwith by the President to the Central Go-
vertimant for necessary action o fill up the vacaney,
subject to proviso of section 7 of the Act.

PART VI

THE EXECUTIVE COMMIT!EE-MEMBERSHIP,
FUNCTIONS, MEETINGS ETC.

23. Ths Bxecudvy Contmitic 2 shadl have Nine mem-
bers ingluding the President, the Vice-President and
the Secretary of the Counel] who shall act as Presi-
demt, Vice-Prositient ond Secretury respectively.

39, The meetings of the Executive Committes shall
te generally governed by the regulations applivable fo
the meatings of the Council

40. If at the time appoiated for a meing of the
Executive Commiitee 2 quotum is not presént the
mecting shall not commence wptil & quotam i presemt,
and if & quovum is aot presist on the expiration of an
hour Trom the o apoointed {or the mesling or bring
the conrse of any mecting, the aeeting shail stzad ad-
iourped to such future date znd vime as the Pragident
may apngiar 13 of the tots! members of the Dx=eu-

tivwr Tremmdriee shall Mo o guos
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o1, The President, whea present, shall preside cvery
mecling of the Executive Commitiee and in his ab-
senee, the Vice-Fresident, If both the President end
the Vice-Presideni exe absent the members present shall
elect onz of {he mambers present to priside over thet
meating

42, When @ mesiing of the Egecetive Commiites s
adjetrped For want of quorum, oo quorwnx shall B2
necesary for the adjourned meeting,

43, (1) The terma of office of an electsd member of
the Execwtive Committee sholl be for three years from
the date 6f his clection or dll the next Exegutive
Commitles ket over after its appointirent whick-
ever 15 Jater:

MNowwithstanding anyihing . contained lerein, the
Exeentive Commitiee shall cease to Function with the
~termination of thz Council that 2ppoints ke Commit-
tez, irespective of the peasons for temninntion of the
Council,

(2) A member of the Executive Committee shell be
eligible for re-appobitmeat. '

44, The Ezecutive Conitniftze may invite 2 member
of the Council who is not a member of the Executive
Committee to atend any meeling of the Executive
Committee, Any memver so jnvited shall be free to
participate in tne discussions if the Exscutive Com-
tmtiee but shall nol have the 1ght to vote.

45, Within cne week before the meeting of the
Couzcil, the Executive Commitiee shail ordinarily
mert 8t (he same place 55 of the Council meeting. The
other meetings of {he Executive Committee may take
place at such other fimes and places a5 the President
may determine. Notice and agenda of such meetings
of the Executive Conumittee shall ordinarily be given
not less than 12 days before the meeting. .5

46. Thé Execntive Committee shall take inio consi-
deration the reperts on the course of study, facilides
fof reaching und cxamigstions, submitted by inspec-
torsivisitnrs and sball thersupon prepare a report for
submiission to the Council.

. 47. The Executive Compinittes shall exercise 21l
ihe powers of the Council in the jmplementatiop of
the decistons of the Council and shall have the power
s take decisions en behalf of the Council in all mats

ters except these falling in the sphere of other Com- .

miitees, It shall also perform all the functions of the
Council thal are of admimistrative namre @ .

rovided that this  shall not  apply 1o matiers of
¢ policy lovolving an expenditure exceeding Rs. 25,000
per annunt from owt of the sanctioned Ludget provi-
sion of the Council that ars of adininistrative nature,

48. A copy of the minutes of each meafing of the
Executive Cowmittes. shall be admitted o the Preg-
dent within fifteen days of the meeting, and after bav-
ing beew aftested by him shal be seqt to zach mensher
of the Executive Conmmitiee within mventy days of the
mesiing,

If ao objeclion o their correciness is received with-
in Aftz¢n days of thelr despatsh, any dechion therein
shall pe aiven effect o, The mams 20t e seny 123
1he members op (e Counsli slter copdmmation by he
Execoutive Qommirrzs -

Provided that the President may direct that action
be tzken on a decision of the Executive Conumittes be-
fors the expiry of the period of Sfieen days specified
above, In exigencles.

PART Vii
COMMITTEES
49, ¢1) The Councl may at any tine on the adop-

tion of a motos w0 this effect, constitutz any or all
of the following Copunittess, namely =

fa) Educatien Cuuimities;

(%) Reguiations Commgitise;

(c} Finence Commitfes;

() Registration Committee; pud
(e} Liaison Commiitee.

(2} The powers snd fudctions of cach Comntittee

-and the number of its members siail be determined

et the time of the comsiitution of the Com-
mittee cod wniesz the Councit othenvise specifies, cach
Comnittes shall have full power, within the sphere of
the fenctions assigned to jt, to take decisions :

Provided, however, that its decisions shall be abr
ject to retification by the Counci in the following
cases, namelyi—

(i} where matiers of policy are {uvoived;

(ii) where the Committee’y decision invoives an
expenditere on items exceeding Re. 1,000
per amnuin from ouf of the sancticned bud-
get; and . '

(lii} where accortding to the provisions of the Ac,
reguiations oy standing ardesa of the Coun-
~  cil, cefers of the Councl are pecessery.

(3) The Chaiiman «of ezt of these Commitices
chall be elected by respective members of the Com-
mittee.

(4) If a mution for appoiniment of a {fommittes is
atdopted, the mover shall pame the members to be
appointed as members of the Commirtee and aay mem-
ber mey then moves amendinents proposing the addi-
ton of other namés.

(5} ¥ the aumber of members proposed as mem-
bers of the Conunitiee doss not exceed the totsl
number of
members 50 proposed shall by appowued s member
of the Committee, 1f the numeer of membezs 50 pro-
posed exeeeds the fotal wumber of members to form
the Comirites, ballot shall'be hekl and the requisite
number of members, who obtzin the largest oumbir
of votes shail be appohtted.

50, (1} The Councll may at any time, on lhe
sdoption of & miotion {0 thie efitcy, appoint any other
Committee.

T A moatisn for the abiointmen of 2 Commiitps
gl efine the-fmbtions dod roWers of the Com-
mities and the numbar of B omemben

members to Termt ‘the  Committee. the
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{¢) to delegate any of ks powers (o the Presi-
dent, Vice-President, Commitiee, any autho-
nty or Ofifery of the Counclls

Provided tha: the Executive Commalitee shall placs
befers the uext iy of the Council full mforma.
ton about any action takeg in respeet of the misvakie
or mmavabie properly 6f the Clouncll:

Provicdled furtier that 1o sale, leass or any other
trazisier of immovable eoperiy a: specified in olgngss
{t} and (d) exceding iwo thotsand fupess in value
stall be mad: withont the previons sanetion of the
Couneil,

60, The Council #ithorised to recejve for the
pUrpose of 4ts expenses, Benefactions and contributions
ftony private persons and bodiz: with the prior per-
mission of the Central {overnment and the proceeds
of shle of reports and other publicatiofy,

61, The Bankers of the Councii shall be the local
Liafich of State Bapk of India. AR funds of the Coun-
cil shiall e paid into the Covncit's accoutit Wwith that

»Bauk and shali be withdrawn by mcens of cheques -

joititly signed by the President or in Mis absence the
Viees, resident aad the Secrelzry, The cheque books
shall temaln i the perenial casiody of the Secretary,

62, The funds of the Counedl surplus fo curzent
requirtments may of recommendations by the Se¢rs-
@ry aid sih the sanction of the Finance Committer
be ivesied in the following sinner, nagisly S

(i) in Promissory notes, stock or ofher securitdes
of any State of Cenfeal Sovernmeadt;

(i) in siock or debentures or shares in com-
panes, miterzsts which have been puarantesd
by the Government of Indis; and

(i} in debentures or ctier securties for money
issued under the anthorities of an Act a1 on
belalf of apy Municipal Body, Port Trast
ar City Improvement Trus,

65. An fnvestment of the funds of the Council shall
be mady in- the name of the Counel. The safe custody

with the tegister of securities maintaimed under regula-
tion ¥1 and & certificatn of verification shall be record-
ed by the Secretary on the register apd coundersigned
by the President.

64. The Finance Committee shall prejare detailed
estimate of réceipts #ng expenditure for fhe next finag-
cial year and zhafi submit "the same for approval by
the Exeontive Committee ot iy nex meeting to be
held for the murpose beforo e first tf November every
Year. Ome copy of fhe approved estimated shall he
submitted to the Couancl dnd another to the Seeretary
Department of Animal Husbandry apd Dairying,
Government of India, by the first of Novenshay every
yéar, i

63. The fonds of the Council siall not be appro-

oriared for expeaditure on 2y j'emp which has pot

hezn doly sanetioned by the Cowncll or by the Preg.
dent or Secretary as the cage may be.

66. The Primary uniits of the apprepriations zhalf
be “pay of afficers”, “pay of establishmen'™, “gliow.
apees and  honorasia™, “contingencies” and Hlenve,

ension and provident fund contributions”,

87, The President sholl bave power o reappropriate
funds frour ong wnit of apprepristion to agothey with
in the total sanctioned estimate, Copies of ordess sanc-
Honing such reappropriation shal] be communien’ed
w the Exscutive Commities,

08, The Seatetasy shall have pOWEr o sancion ex-
penditure on miseellancous and eoniiligent ratre upio
a1 amount net exccedivy s 500 in each case. Ex-
penditure in excsss of that amount shall reguizs the
safidtion of the President,

69. A permancrit ddvaitoe of Rs. 500 shall be mads
to the Secretary. .

70. The Secretary shall be the cextifying officer for
travelling, halting and other allowhness io Membars,
Inspectors, Visitors and o*her employees of the Coun-
cit and the President for those of the Secretary,

i, The following registers shall be mainisined by
the Courcii, figriely s
{1} The Casa Book,
{23 The Classified Absirace,
{3} The Regis'er of Securiiies,
{4) The Register of Stock and Furnitore,
(5) The Register of Stock of Chegue Bodks,
{8} The Register of leave, Provident Fund and
pesdsion coniributiony,
(7} The Register <f permancnt advaness,
{8) Anmnwval Accowats, and
{8} Anv other account Register,

72, The monthly accounts shall b compiled i tha
classified abstenet according to the primary umils of
appropriation. Suftable secondary units may be open-
ed at the discretion of the Secretary, who shali be
responsible for the due preparation and maintenanee
of all accounis

73. {1} The Accounts of the Conneil shall be apdit-
ed annually by the Comptrolier and Auditor:General
of fndia or any person appointed by him in this behalf,
Any expendimre iagurred by himr or any persan 5o
appointed in comnection with such audit shall he pay-
able Ly the Coygcil,

(2} The Compiroller and Auditor-Ganeral of India
UY any person appoloted by him in this bebalf shall
have the same righes, privileges and euthority in cog-
nection with such andit as  the Comptrolier and
Auditor-Genagal hags iy comnection with the audit of
Govermneat accoun's and i varticular shall Heve ihe
right {0 demsand The production of beoks, accounts,
contcted vouchers and such other necgssary docn -
menis and papers,
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(2) The result of ihe audit sholi be commonics¢d

by the Auditor 40 the Councll snd after the Executive
Comuntites kas conmsidered the same, the pudit report
and {he andired siatement of accsunts shali be for
wirgded to the Depariment of Animal Hoshandry and
Dazirviog, Government of Indiz. Copics of the audit
eport shall at the same fime be cireolzicd 1o 2% the
memivers of the Councll, for information ¢

Proviged that if relesse of Goverument grant is &
ug for want of apdited sccounts, President mav fore
waed the sudited accounis o the Cen'ral Sovernment
immedialely on reveipt of the same from the Auditor,

[We. 4-1190.5C)
(PROF.) (DR} RAMA KUMAR ¥, Secy.
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